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Pakistani Consulate in Bombay packed
up and went home on the ground that
they had not got this building from the
Government to set up their office. They
behaved as if they had some kind of a
birth right to it. More recenily, the
daughter of Mr. Jinnah has claimed this
property. 1 hope this claim has nothing
to do with the press reports that the com-
mercial wvalue of the property is some-
thing like Rs. 200 crores. 1 would only
like to say this at this point of time, that
Mr. Jinnah did not so much as name his
daughier in his will. He willed this house
and other properties to his sister, Fatima.
After Partition, both Mr, Jinoah and his
sister went to Pakisian. In the ordinary
course these properties should have be-
come part of the pool of the evacuee pro-
perty. For reasons best known to the
Governmgent, that was not done. At the
same time, Mr. Jinnah made it clear at the
time that he would like this House to be
let out to an Indian prince or to an Eng-
lishment. The Government of India pre-
ferred to let it out to an Englishman, But,
for the last 12 years and more the house
has been lying vacant. When Government
did not take it as evacuee property, obvi-
ously it had in mind the fact that this was
no. an ordinary property : it has historic
asociations. Mahatama Gandhi used (o
call on Mr. Jinnah day afler day, for
weeks together. That must have been the
major consideration for not taking it over.
Now this house is lying unoccupied. Tt
can only fall in disrepair, it can become a
ghost-house. 1t is necessary for the Gov-
ernment to take an early decision about
this property.

The right thing would be to put this
historic building to historic use; and no-
thing can be more historic and more posi-
tive than setting up an Institute of Pakis-
tani Studies in it. That kind of an
institution should be sct up and housed
in this building because the people of
India and Pakistan are very close. At
Government level we have lots of prob-
lems. We have to understand euch other.
Problems should be studied in this insti-
tution—Problems of  Pakistan, Punjab,
Sind, Sarhand (Frontier) area, Baluchis-
tan (Multan) and even the Mohajirs. The
Mojahirs have a great grievance against
India. They say, you care for the Hindus
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of Uganda because they are persous of
Indian origin; we are also persons of
Indian origin, why dont you bother about
us ? So, there should be study of all
these six peoples in Pakistan. That will
be the most positive and cons.ructive use
of this historic building that we can put
it to.

Thank you, Sir.

Anti-Women clause in Haryana Panchayat
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who can play in the hands of the. indys-
trialists or who can co-operate with in-
dustrialists ?
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Need to Check Pollution due to Effluent
Discharged from Tanneries in Tamil Nadu

SHRI V. NARAYANASAMY (Pondi-
cherry) : Thank you, Sir, for giving me
this opportunity.... (Interruptions)

THE VICE-CHAIRMAN (SYED SIB-
TEY RAZI) : You kindly check up what
is happening there. There may be some
gas leakage or some mechanical error.
Don’t be panicky.

Yes, Mr. Narayanasamy, you continue.

SHRI V. NARAYANASAMY: 1 am
going to raise an issne which will cause
panic to the peuple because the effluent
that has been dischargeq by tanneries in
Tamil Nadu is causing pollution and other
environmental problems to the people of
that State especially in places like North
Arcot and also krode. A Iot of tanneries
are ...





